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.- or=sice'or= ‘I’-HE msrruc-r st SESSIONS rupee: NEW oeu-u DISTRICT
PATIALA |-rouse covers: New DELHI . _

' B21125

-Pursuant to the direction of "Ease of Doing Business Committee", Hon'bie High Court of Delhi
conveyed through letter No. 6589lEoDBlDHC/272l20_23_ dated 29.03.2023 by the Registrar General,
Hon'ble High Court of Delhi. New Delhi and as directed by Ld. Principal District & Sessions judge.
New Delhi District, applications are invited on the prescribed proforma as per schedule - l 6. ii, from
the candidates who fulfill the eligibility criteria as per the guldesines (Annexure~A), for engagement
of 03 (three) Law Researchers for Dlstrictjudges (Commercial Courts) of New Delhi District, Patiala
House Courts, New Delhi. , _

Applications duly filled in the prescribed proforma should be submitted in the General
Branch, New Delhi District, Patiala House Courts, New Delhi _qn all working days between'10.o0 A.M
to 05.00 P.M ‘latest by 06.05.2023 through Receipt & issue Branch, New Delhi District, Admn.
Block. Publication Building, Patiala House Courts, New Delhi. Applications received afterdue date and
time shall not be entertained.

(A ’§AiNi
OFFICER iN CHAR E (JUDICIAL BRANCH)

. _ ‘NEW DELHI Dl$TRICT

No. _ /Law Researcher/Judl./NDDI2023 Dated 3
Copy forwarded for lnformatlonlnacessary action to:-
IL. The Registrar General, Hon'bie High Court of Delhi, New Delhi. "
2. The Principal District & Sessions judges, Central, west, south, South-East, North,

Norm-West, South-West, East, Shahclara, North-East, Rouse Avenue District, Delhi/New
De . .

3'. The Principal Judge (HQ), Family Courts, Dwarka Courts Complex, New Delhi. ~
4. The Officer in-charge, General Branch, New Delhi District with the request to direct the

' staff to receive -the duly filled applications from Receipt & issue Branch, New Delhi
District for conjipietlon of codal formalities required to process the engagement of 03

‘ (three) Law Researchers at New Delhi District, Patiala House Courts.
5. The Controlling Officer, Accounts Branch, New Delhi District.

vC,6./ The Hony. Secretaries of all Bar Associations at Delhi High Court, Saket. Tls Hazari,
Karkarcioorna, Rohlnl, Dwarka, Rouse Avenue & Patiala House Courts, DelhllNew Delhi

_wlth the request to display the same on the Notice Boards to their respective Courls

request to upload the same on the respective websites.
Q. PS to the Principal District & Sessions judge, New Delhi District, Patiala Hcuse

Courts. New Delhi.
9. The Public Relation Officer, Patiala House Courts, New Delhi District.
10. The Branch In-charges, ‘Care Taking Branch of all the District Courts Complexes.

Delhi/New Delhi with the direction to display the same on Notice Boards of their
respective Districts.

OFFICER IN CHARGE (JUDICIAL BRANGI)
NEW DELHI DISTRICT

'i'i"'“"' * '1" '*"\ - ' -we-aw wwrs 2-~\|~ln41M-‘urvI‘>0¢.»\it,vsu.~.Lv|1»-_t.-.e.1-‘--

piexes. _
The. Nodal Officers (Website), all the District Court Complexes, Delhi/New Delhi with the 5
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HIGH COURT OF DELHI _ ' '

1 Cu drliaos for Engagement oiLaw Researchers for tho District Judges
; 5 ' [Commercial Courts] in Daihi, 2023 '

I'I0l’i'bI0 iihe Chief Justice, I-llgh Court of Dclhi,‘on the recommendations oi‘ the
l~lor)'bie liudgcs of the Horrble Ease ofDoing Business Committee ofihls Court has
been pleased to approve the following Guidelines for Engagement ol'L'aw Researchers
for ihc district Judges [Commercial Couns] in Delhi.
l. Idhori title and commencement

Thlsc ‘ ldellncs shall be called Guidelines for Engagement of Law Researchers for
1hciDls lcl Judges [Commercial Courts] in Dcihl, 2023. They shall come into force
imrnecil rely. '

2. limit cnrent for the Services ofLaw Researchers:

Bvizry lslrlct Iudgc [Commercial Court] in Delhi shall be entitled to it
sc 1 o'I'onc Law Researcher.
3. ~ligl iiity Condition: Ior eI:gagamcnlt'rsLR: . - ." y _ _ '
(i)I'I‘l1c lmndidatc for engagement as Law Researcher should bu u graduate in law from g

ha iieco izcd law school! coilcgci university! institute established by lawin India,
re filed by me Bar Council oi’ India, having not icss than 55% Marks ln.thcS"
aggregate and eligilaltrfor enrolment as an Advocate with the Bar Council.

(ii? Thai candidate must have good working knowledge of computers.
(iii) Prdfcrcnca may be given to candidates having Post Graduation Degree in Law or
olhcr rdicvant expcricncc. .

ave the

4.:Agc Bind Nationality:

_ (A 'l'i1_c‘candldalc must be aoitizcn oflndla. t
(ii)"'1‘hfi candidate must not be above 32 ycars of age as on the date ofmaicing the
a piic ion for engagement.

5'11»: uallficuiiousz
(I? A candidate rnust not be engaged, or appointed! employed clscwherc on

R
h nor ‘um! pa-yment/salary basis during the course of cngagcmcnt as Law. 1

' rest: her ' .

<.

I
1. ‘ti '

—' -_ _ _
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I I bf Law Researchers for the _

..._F___.__._.

-2‘

~4 ~ ~.
1

m

Gqidclines forncngagcmen
' ' - visions contained lhwill' [dmd in Courts] in Delhi any! wxll abxdc by the pro 1 ‘of thcere

Law Researcher and nlsb afier cxp ry
dfirixag 11115 course of my cngagemqnt as v . ' ‘ f Guidcllnc Nu. 5
(arm

oklh
1
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01? thc snld appointment. I further deciarc that the provmons o
e ufomaidfiuidclincs are not am-aclcd in my case., .
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. APPLICATION FORM- _P|a:se attach '

5 I [For Lnw Resanrchér for nicenx
' ' District Judges (Commercial Courl:)] Ph°l°I"Phr

- ,»§_g|;]icag§‘< Frofllg ' ‘

lg» ?:

4

glfi-—_

I ' N_\1iQ ' _ , "
2 I F2, er‘sIi-iusbnnd'sName iv
HI Psioi Addroés '
HIE} one ‘No. '(Rcsidcnca)__

obiicNo.
=;§ atBinh,(dd/mna/M11

HIE mail address , _
I ualificaiions (wirh percentage
o Marks obtained)

w,'w=¢- .
i0 otiier having good working Y
i nowicdggof comyggiérs ,
11 o. and date of cnroimgnt as an .
‘ Advoooie and w_hcre enrolled
2 I csoni cmgioycr, if-aw? _

L-13' My other rolovunt information,

v.--

I

Y?
Signature

; i _ . .
' otci Relevant dooumonts‘ pcriainmg io educational quaiificauon(a), expcrrcncm.
pub!iEati'on(s), ctc., be ulla\‘-i\Bd-
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(ii) A ctuididalc should not have been convicted or involved in any criminal case,.
relating tt] any offence involving moral turpiludc. . -

(iii) ctttdldntc must not be facing any disciplinary proceeding before the Bar
Couitcil o India and! or the Bar Council ct‘ tho State concerned or anv other authority.
6. Titrms and ltlat-urc of Engagement: ~

(i)'1il\e '\v Researcher shall bc engaged on purely short term contractual basis for a
pcrilad o one year extendable by another tcrrn ct‘ one year under the orders oi‘ the
conFerne Principal District and Sessions Judge, on the recommendations of the
can ern District Judge [Commercial Court]. M
(ii) The ontractual engagement shall not confer upon the Law Researchefariy right!
claim t'o regular appointment or continuance in service beyond the actual period of
engagement. .

(iii! A Liaw ltesearchenmay be prematurely discharged with immediate effect without .
as gating any reason by -the concerned Principal District and. Sessions Judge on the
reiomntiendationa of the concerned _District Judge [Commercial Court] or otherwise.
(ivi) A iitaw Researcher intending to prematurely leave the engagement, shall he
reouired to give at least one month's prior notice in writing to the concemed Principal
Disrricgand Sessions Judge. The Principal District 8: Sessions Judge, may, in e>_tercise
oflhis d scretion, waive oft‘ this requirement ct‘ one month‘: notice in appropriate cases
I dxtcn _ ting circumstances. _ ,

cry _
s ch it norarium as may be revised from time to ttrne. The Law Researcher shall not
la enti ledtp any other allowance or perks.
8i Mt ndancc and Leave: I

Th Lotv Researcher may be granted such leave of absence as may be approved by
the eohcerncd Principal District and Sessions Judge on the recommendations of the
conce ed District Judge -[Commercial Court] with whom the Law Researcher is
dttoch d, subject to a maximum fraction of l2 days casual leave per year, vls-it-vls the
peric ofengagement.
' ‘lib Researcher shall not proceed on leave without approval from theQii) c Law _V
conctimed District Judge [Commercial Court], except that in ease of emergency he
[nay proceed on leave uficr giving prior intimation.

‘ I

7.; cr+neratlont _ '

E Ft»: "Researcher shall be paid a tlxed monthly honorarium otf Rs. S0,0t_l0l- or
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SRQLRIltlliftitléiier may begrontcd special casual leave oi‘ l0 days in tho month
1 _ nu‘ iii x PW I usual Leave ot‘5 days during the winter vacation, in-exercise of
"‘ , '° l °'} W lite ¢°l'lli¢l'_l\i-Id ‘Principal District and Sessions Judge on the
rceommc detton oi‘ the concerned District Judge (Commercial Court) with whom the
Lawilles archcrtis attached.

(iv) Tilt?‘ Law Researcher may be granted extraordinary medical leave up to 8
"1 im“ P¢Yi°t-‘1 0l'10’days on halt‘ remuneration, in extrema cases, at the discretion
of the co corned Vrincipal District and Sessions Judge, on the recommendation oftite
coneem d District Judge (Commercial Court.)
(v) ‘(No lpcnd shall be pald,to the Low Researcher for unauthcrizedjabsence, as also
for ‘days_§ol'- leave exceeding the permissible leave. - V

(vq Th 5 Render of the coneemed Court shall maintain o record of attendance of the
La searcher and shall accordingly intimate the Administration and Accounts
Br;-itch s_on last-working day ofeach calendar month. _ _
9. Expo icuco Cntiflcatot ' - _ ' _
T140 L Researcher may be issued on experience eertiticatc on completion oi‘ a
minim period of six monthsl of engagement by the eoneemcd Dlsirict_-Ittdgc

reial Court] with whom the Law llcaeareherhas worked subject 'to the ‘T. m .
ocggrocakl‘ ofthe concerned Principal District and Sessions Judge.
‘iii. Conduct during and after torm oi’!-Zogngamout: _ ‘ d
'(i] 'IheiLaw Researcher shell maintain absolute devotion to duty and ;t high standar
oiimorials during the lOn'n'0l' engagement. 1-le shall maintain the highest standard of
inlegrity commensurate with the responsibilities entrusted to him. The Law
R sea.r' her shall tnaintain utmost secrecy in respect oi‘ matters which come to his
ngtlce y virtueroftlie engagement, and shall ensure that no information, document or
a y ot er thing-is disclosed, parted with or disseminated to others, in any n1anner."l‘h'e

' w esearchcr will not disclose any fact which comes to his knowledge on account
o such official ottachrnent, cyen after completion of, term oi‘ engagement, unless such
d tclouure is legally required to be made, in discharge of lawful duties. The Law

elearehers shall ecnduet himself/l-iersali‘ with dignity and behave courtecusly with
l tigants, eourtstatif and lawyers.

i) 'l“c'Low Researcher shall not accept my other assignment during the term of
tlEl%l‘t1¢l\¥--HO shall notpractiqo as an Advocate in any Court ofl'..aw.or’1‘ribunal or

_ any e or Authority during the course of the engagement as Law Researcher.

I
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gznlmllt EH21‘ sclcellott rthrtll be made on the bnsls of personal ln.crvlew of the .
aha“ b GB" dates, eaudueled by the Sclcctlont Corn_mltlee and the Ilnul merit list

E ° l'°l1="'.<=d and publlsltcd on the wehalte. ' ‘ ~ l
(SV? Tile short listed candidates shall be enllctl for personal interview by_. the

° _ °.tlc Comntlttee and the final merit list shall be prepared along with u suitable
wat£ngl st. . ' ' '

_("“ ¢ final selected eztntlldttles as per the merlt llst shall be glven engagement!
aPl1.ll‘lltt‘}cnt letter: by the concerned Principal Dlstrlct and Sesslons Judge, on
Wrlficarlon of rcqulslte documents. '

(Vi?) wnlting.li_st shall also be prepared whleh shall be valld for a pcrlod of one
year ttn_ in case any of the selected candldates tloes not',lolrt or prematurely leaves the
en age en: or ls prematurely dlsehargcd, the eendldete (s) In the Waiting list; in the
o er o merit shall be offered engagement for the reinélnlng perlod. - .

(lx he appointed Law Researchers shall be assigned to the Dlstrlct Judges
[C mm relat Courts] in the tllatrlct by the concerned Yrlnclpnl Dlstrlct and Sessions
Ju ge. e concerned Prlnclpel Dlstrlct and Seulons Judge may transfer Law

care era from one Commercial Court to another wlthlri the distrlet. ;

taq he ‘Law Researcher shall function under the direct control and supervlslon of
th con med Dlstrict Judge [Cemmerelrtl Court] and oyerall adrrtinletnnive control of
th con erned Prlnclpal Dlatrlct and_'Seulorts Judge. ‘
tel nutter and Rcspurtslbllltlent
AILaw.Rest:archor will be expected torcnder assistance to the concerned District
Ju ge ornmerclel Court] not only ln respect ofjudlalal functions, but also tr. the

' ud lnl tratlvo fttnctlonl of the Dlatrictiudge [Commorelnl Court], as may be usslgneé
toihimti ‘ .
14. Du Hours! Place: ' ' '

l €y ‘

G]. ‘The dutyhours of Law Researcher shall be the Court working hours. for the
Delhi ‘District. Courts. However. the Law Researcher may be requlred to perform
dqtlea vex: efier Court worklng hours as per the dlrectlons of the c:>ncern_ed Dlatrlct
Jtldgo Commercial Court]. The l_.aw Researchers may also be required to attend th:
oittcel resldentlat offiee of the Dlstrlet Judge [Cornmerelal Court] to whcm he '5
at ache even on gazetted! local holidays. The Law Researcher may be posted with

y of tr Dlttrlct Judges [Comrnerelal Courts] ln the conecmed Dlstrlet.
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l‘..1\\' Rcscnrclter shall nnl appear bcl'orc the Dislrie: Judge [Commercial
Cnurl] Wlliit whotll he has been attached for a minimum period of one yenr alter the
contpfleticn of engagement. ‘ _

(iv) 'l11e
cllgrtgcntc
Court] \\'
or tttit. d

(v) i te

i.:t\\- Researcher. for tt period oi‘ three years nllcr tr.e completion-oi‘ the

uh whont he has bccn atucltcd rcgttrtllcts or tvhcthcr |.e wcrkul on that case
ng the period that he worked with the Dtstrlel Judge [Commercial Court], '

w Rescareltcr shall obtain a “No Dues Certificate" from all the l:ninchEs oi‘

tpt. shall not appear in n cnsc ltnndlud by the District Judge [Commercial
M . . ._

ll‘. H“ ~ -the fts ct Courts on completion oi‘ torture oi‘ engagement, or on leaving the
cng gent nt prematurely _ i“l ».
(vi) i'I'he t,:t\\'-Researcher will {allow the dress code as provided under Chapter IV oi‘
PartiVI 0 : the Bar Councilrofindia Rules. _ _

ll.ihce '

Daring.

cs; avztihtblc to tt LR: -

It: period of engagement, the Law Researcher shall have-access to the Court
rooin. afid, at the discretion of the District Judge [Commercial Courilconcerncd, if
access , the chamber of the Judge, Library and the Residential Office of the District
Judge[ otnmercial Court].

i2.bro css'ritid Method ol’Seloction:

(i) _ The recruitment I selection process for Law Researchers for District Judges
[Commercial Courts] for each district of Delhi shall he separately initiated by the
eoneem cl Principal District sad Sessions Judge. v

1 for
(ii); ' notice shall be issued, inviting applications in the Form specified in Schedule’

gemcnt of requisite number of Law Researchers for District JudgesE“ ' _.
[Comm rclttl Courts] in the given district, which shall _be published on the tvelasize of

' the Dist iet Court and on“ the notice board of the concerned District Court Complex
I in sflch additional manner as the concerned Princlpnl District and Sessions Judge

may dc m fit sndproper. -
(iii)

(iv)

‘he office of thcconccrned Principal District and Sessions Judge shall shortlist
the can idotcs on the basis of the applications so received, in occordame with the
eligibiii criteria stipulated in these guidelines.

-'i"-lit!-'Seis_e'liitn~Cornv'alt'tt':c“?ii>‘r selection of Law Researchers shall comprise oi‘
‘-titiétlitti clpal.i)l|ttict,and -Sessions Judge lCliairporson),. the ‘Principal Jtirlge (Fatniiy
sflhirl)‘. .4he~=senior=tmost~.Dis'tricl,Jud;';e [comineroinl Court] of the concerned
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15. Undcmkingl Dnglmlhmu _ ‘ U (wung
_ 1,haII:TgnBI1 H .

Thcysclcclcd cnndulaw. b°_[°F°l°l'""B"‘ 1'“"R°‘°m M 5
Dwlumion as-pmcribcd 1nScl\cd111¢'/1|~
l6.R¢8ifl\1ary Clam: ' mm“éiddw um daoiskw

id“ ll . I ‘ a
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